VIND KUMAR
ot A:q; (PC Act), Cat-10
Room No. 543, Rouse Avenue Court Compler,
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CC No : 48/2019

RC No. : 01/DZCR/2019

Branch : Central Region Delhi Zone
urs : 3&4of PMLA Act

ED Vs. Gautam Khaitan & Ors.

20.07.2020

Matter is taken up today and the proceedings are
conducted through Video Conferencing (CISCO WEBEX) as per
directions of Hon'ble High Court issued vide Circular
1N:.24IDHCIEUZD dated 13.07.2020 in view of the pandemic Covid-

Present:  Sh. N.K.Matta, Ld. SPP for ED.

Ld. Counsel for ED submits that he has filed an application for
issuing Letter of Request for serving summons on accused who is based abroad
and as per guidelines issued by Ministry of Home Affairs the Letter of Request
iny with the summons. Ld. Counsel for ED submits that he

format in which the Letter of Requestis to be issued.
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Signed copy of this order is being sent. through whatsapp to
Ahlmad of this Court with direction to send the same to concerned official of

District Court, RADC for uploading on official website of Delhi District Court.

Signed hard copy of the order shall be placed un M
when the regular functioning of the Courts at Rouse Avenue Com lex,

Delhi is resumed.




MISC. application no. 249/2019
ED Vs. Sanjay Bhandari & Ors.

20.07.2020

Matter is taken up today and the proceedings are conducted
Video Conferencing (CISCO WEBEX) as per directions of
H“*H'l w Court issued vide Circular No. 24/DHC/2020 dated
13.07.2020 in view of the pandemic Covid-19.




En. ARVIND KUMAF:

Special Judge (PC Act), C8I-1D
Aoom Mo, 503, Rouse Avenye Cout Campler

e, o Findi
Ld. Counsel for ED submits that ED has al r&ad?'ﬁ gy _]('r]f?dhur to
the reply filed by accused Sanjay Bhandari and copies have been supplied to
Ld. Counsel for accused and to Ld. Counsel for non applicants.

Ld. Counsel for ED also submits that ED needs some time to file
rejoinder to the replies filed by other non applicants.

Sh. Yusuf, Ld. Counsel for non applicants no. 1 to 7, 13 and 14

submits that there was some communication gap due to which he could not
appear on the last date of hearing. He submits that notice was issued to Sh.
Amit Arora, Advocate may be discharged. @3‘ P

Notice is discharged,

Ld. Counsel for non applicants no. 1 to 7, 13 and 14 submits that
some pages of application supplied to him are not legible.

- Ld. Counsel for ED submits that he will be providing another copy
. Counsel for non applicants no. 1 to 7, 13 and 14 and he will also be

hard DY nfth&apphaanm to Ld. Counsel for non applicants no. 1
d. Counsel for mapp}imlsm 1t07, 13 and 14 may be

. C ;_..;lfarmmnphaamsm 1107, 13 and
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Sh, Amit Mahajan, Ld. Central Government %tandmg Counsel
submits that Hon'ble High Court has directed that no coercive action be taken
till next date of hearing, however, has clearly observed that pendency of
proceedings before Hon’ble High Court shall not be an embargo to the
proceedings being conducted by Trial Court. He submits that ED  has sought
mainly two reliefs ie, declaring accused Sanjay Bhandari as a fugitive
economic offender and for confiscation of properties of Sanjay Bhandari and
non applicants. Ld. Counsel submits that matter may be fixed for arguments on
I the point of declaring accused Sanjay Bhandari as fugitive economic offender
: and only after declaring the accused a fugitive economic offender, this court can

consider the consequent relief of confiscation of properties of accused and non

tlin-”,mhefs sought by ED may be heard
t should mhm arguml:nts in piecemeal. Ld.

-----




accused and other interested persons/ parties would be needed, if so required.

It is noted that Hon’ble High Court has observed in its order
dated 24.02.2020 that pendency of the proceedings before Hon’ble High Court
are not an embargo to the proceedings being conducted by the Trial Court.
Hon’ble High Court has directed that no coercive action be taken till next date
of hearing. It is clear that Hon'ble High Court has not stayed the proceedings
pending before this Court and has only directed that no coercive action be
taken. Thus, this court can proceed to hear arguments on the first issue
whether accused Sanjay Bhandari can be declared as fugitive @conomic
crﬂ‘enderﬁ as the same, cannot be said to be taking any coercive action against

accused or non applicants.

Therefore, matter is adjourned to 24,08.2020 for arguments on

first issue whether accused Sanjay Bhandari can be declared fugitive

economic offender.

Signed copy of this order is being sent through whatsapp to
Ahlmad of this Court with direction to send the same to concerned official of
District Court, RADC for uploading on official website of Delhi District Cout.

Th@s:gwdhm'dﬂﬂpb' of the order shall be placed on record as and
‘wher ﬂﬁmﬂmmgfmemmmm Rouse Avenue Complex, New
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